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L i s t  o r  c o n c e r n s  t o  w h i c h  e x e m p t i o n  
UNDER SECTION 56-A OF THE INDIAN

I n c o m e - t a x  A c t  h a s  b e l n  g r a n i e d

The Minister of Revenae and Civil 
Expenditure (Dr. B. Gopala Reddi): I
beg to lay on the Table, an pursuance 
of an assurance given on the 18th 
April 1953 during discussion on the 
Finance B’ U. a list of concerns to 
which exemption under section 56-A of 
the Indian Income-tax Act, 1922 has 
been granted dur ng 1957-58 [Placed 
tn Library See  No LT-987/58 ]

A m e n d m e n t  t o  t h e  E m p l o y e e s ’ P r o -
v i d e n t  F u n d s  S c h e m e

The Deputy Minister of Labour 
(Shri Abid Ali). I beg to lay on the 
Table, under sub-section (21 of sect or
7 of the Employees’ Provident Funds 
Act 1952, a copy of each of the follow-
ing Notifications making certain fui- 
ther amendment to the Employees’ 
Provident Funds Scheme, 1952 —

( 1) G S R  No 970, dated the 18th 
October, 1958, and

(2) G S R  No 1044, dated the 1st 
November, 1958 [Placed in 
Library See No LT-988/58 ]

R e p o r t s  o f  L \ w  C o m m i s s i o n

The Deputy Minister of Law (Shri 
Hajarnavis): I beg to lay on the Table 
a copy of path of the following 
Reports —

(I) Eighth Report of the Law 
Commission on the Sale of 
Goods Ac', 1930, [Placed m 
Library See N o  LT-989/58 ]

(II) Ninth Report of the Law 
Commission on the Specific 
Re! ef Act, 1877, [Placed tn 
Library See No LT-990/58 )

(m ) Thirteenth Report of the Law 
Commission on the Conti act 
Act, 1872 rPJaced tn Library 
See No LT-991/58 ]

A m endm ent to  D e lh i E le c to r a l  
C o lle g e  (E le c tio n  o r  M e m b e r s ) 

R u l e s

Shri Ha ja m a  vis: I beg to lay on the
Table, under sub-section (S) of section 
28 of the Representation of the People 
Act, 1950, a copy of Notification 
G S R  869, dated the 24th September, 
1958, making certa n amendment to 
the Delhi Electoral College (Eksction 
of Members) Rules, 1958 [Placcd in 
Library See No LT-992/58 ]

An d a ma n  an d  Nico bar  Is la nd s  Hin d u  
Mar riage  Re g is t r a ti o n  R u les

Shri Hajarnavis: I beg to lay on the
Table, under sub-section (3 ) of sec-
tion 8 of the Hindu Marriage Act, 1955, 
a cop\ of the Andaman and Nicobar 
Islands Hindu Marriage Registration 
Rulrs 1958 [Placed m Library See  
No LT-993/58 1

A me n d me n t s  t o  Me d ic in a l  an d  T o ilet  
Pre pa r a t io n s  (Ex c is e  Du t ie s ) R ul e s

Dr. B. Gopala Reddi: I beg to lay
on the Table, under sub-section (4) of 
section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act, 
1955 a copy of Notification No G S R  
828 dated the 20th September, 1958, 
making certain further amendments to 
the Medicinal and Toilet Preparations 
(Excise Duties) Rules 1956 [Placed
in Library See  No LT-994/58 ]

No t if ic a t io n s  u n d er  Ce nt r a l  Ex c is e s  
and  Sa l t  A c t

Dr. B. Gopala Reddi* I beg to lay
on the Table, under section 38 of the 
Central Excises and Salt Act, 1944, a 
copy of each of the following Notifica-
tions —

( 1) GSR No 844 dated the 27th 
September, 1958, making 
certain further amendments 
to the Central Excise Rules, 
1944,

(2) GSR No 857 dated the 28th 
September, 1958

(3) GSR No 858 dated the 28th 
September, 1958 making




